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No. 2080] NEW DELHI, TUESDAY, MAY 13, 2025/VAISAKHA 23, 1947

TN, I A TAGTY TREdT HATAH

g
7% RReel, 13w, 2025

FAT. 2125 (3).— TTET SATEEAAT T o6 TSI, ST | H&AT .31, 5409(37), aa
21 fegaw, 2023, g werfera §i 72 ofF, o v asft s &, Sy sea gt g i garaEr of,
39 ATE H, ST 36 ATS=AT H SA-Aa 2 HId ATl TSI 0l TIAAT STAAT 1 ITAE FT & s o,
e o F7 srater F Aae e 7 gra At e T o,

3T, I TET ATALAAT T TSI T TAFT AT FT g 21 f&Eaw, 2023 FT 3Uese FT &F T2 fF;
3T, S AT ATAG=AT T Srard SAHIT ST TOrETRET | T el Y GATa 9 hatd FLhTe gy o=
ERIREIDIS

qq:, A, FealT TR, T (F2e) a9, 1986 % fFaw 5 % Iu-fA=w (3) & &ryr ufsd qgta<r
(&er) sfaf=ae, 1986 (1986 F1 29) (/& =& =& srferg=aT | TH T TA a0 Afafaad w21 147
2) FT & 3 T IT-GTT (1) 3T ST-TRT (2) F T (V) 3T G (xiv) TAT IT-4TT (3) FTT T&T ARt 7

3132 GI/2025 (1)
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TART A g, AT TR o TRTAT TATALT ST qT HATAT il ATALAAT ST .3, 102 (), T

1 ¥y, 1989  fAwforfd Herrerd Feft 8, ria:-

I AT, -

() T (iii), (iv) 3T (v) F T 97 Feferiad T @ ST, 9 -

(i) T TISET, AWM AT, e &1 sti=fers FgrasET e i ST TreET, a7 e
HET TS, THIFT HETASAT FI2d e 177 THT ATSTAT 5T TLRTE g GT "atera o fasmnt
STE GATAOT, 9, Tl (ST, Ted, A9 UTieTenT, TISTed, AT [HHT0T, STel HeTee, SRar=T, T=radr
T, Irftor T, sguer e 91 et i aeaew anfierr 3 | aataefiy B i eud
THTFT FEA o o0 G it AT 3T IATEe OeT AR § 4T Tty g Tquiiad it
STt
(IV) ST IS0 G JHTETT (HE 0T STe==T S&7iF H1.377. 1533 (), i 14 e,
2006 F el |fefera A8l §, TAT, ST ST it AT 9oft § o1t €, 39 9% I9Ee O
TS FRE0T 1S 5T 3= TERAT T FATE0 F2d gu A= B srom)
(V) Taiaor FATETT et sfeg=er, S & F1.37. 1533 (), arra 14 ez, 2006 g1
ST &t T2 AT, F ST ST | ateaterg aRASTst w1 I A=A § Heiia JEhar #ir
SFTELIT HIAT T

(@) feoaor ®, @ () % €19 9% Fofaied @ T S, J97dq-

“(%) AT AT 3 IART, ST 3T ST ¥ ATd Ff | g, T TEIA 3T AT TLHTL F dchTedid qaATaLor
ST A HATAT l SATLAAT HeAqTh F1.3M. 1533 (37), A 14 Fawaw, 2006 (S sHH 38 TATq <3150
ATERAAT gl AT g) T SALAT | AT ATl UH AT AT F IR T AT Fdel I ATLAAT 3 927 7
& 3U-977 (ii) ¥ 3w v v B & q6taa G Surey & o= g st &F srost, S aeT-aeT
I HMTEd AR Hgid a9 aaiawor, a9 i STaqarg qTRadd A7, feaid qew g0 39 999 |
Tetag e R aag-ag7 uw S BT =

(3.) STOEE ST U A A @ (7) # AfAiEe 39 3= & A F O a5 steentad S S
S AT AT AT § AT o1 21

[F.5. 25/6/2012--SUaSE-3TE]

forqur - g SATEE=AT W & TSI, FATTOT AT |, G2-3, ITEe (i) F F.3M. 102(37), a1 wady,
1989 FTIT YT ¥ T AT FT.9T. 94(37), T 6 FA=<T, 2020 FTIT HTTTEr T T2 o
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION

New Delhi, the 13" May,2025

S.0. 2125(E).— WHEREAS a draft notification was published in the Gazette of India,
Extraordinary, vide notification of the Government of India in the Ministry of Environment, Forest and
Climate Change number S.O. 5409(E), dated the 21%, December 2023, inviting objections and suggestions
from all persons likely to be affected thereby within the period of sixty days from the date on which copies
of the Gazette containing the said notification were made available to the public;

AND WHEREAS copies of the Gazette containing the said draft notification were made available
to the public on the 21 December, 2023;

AND WHEREAS objections and suggestions received from persons in response to the said draft
notification have been considered by the Central Government;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses (v) and
(xiv) of sub-section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of
1986) (hereafter in this notification referred to as the Environment Act), read with sub-rule (3) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government hereby makes the following
amendments in the notification of the Government of India in the erstwhile Ministry of Environment and
Forests number S.O. 102 (E), dated the 1* February, 1989, namely:-
In the said notification, -
(a) for paragraphs (iii), (iv) and (v) the following paragraphs shall be substituted, namely: —
“(iii)  Tourism Plan, Grazing Plan, Master Plan of Development and Land Use Plan, and any other
such Plan including Zonal Master Plan, Integrated Master Plan shall be prepared by the State
Government with due involvement of all concerned State Departments such as Environment,
Forest, Urban Development, Tourism, Municipality, Revenue, Public Works, Water
Resources, Horticulture, Panchayati Raj, Rural Development, Pollution Control Board, etc.,
for integrating environmental concern into it and shall be approved by the competent

authority in the State Government of Uttarakhand.”;

(iv) The projects which are not covered under the Environment Impact Assessment Notification
issued vide number S.0. 1533 (E), dated the 14 September, 2006, however, falls under the
orange category of industries shall be considered by the Uttarakhand State Pollution Control

Board following the due process.

v) The projects which are covered in the Schedule under the Environment Impact Assessment
Notification, issued vide number S.O. 1533 (E), dated the 14™ September, 2006, shall follow
the procedure laid down in that notification”.

(b) in the note, for clause (d), the following clauses shall be substituted, namely:-
“(d)  the orange categories industries, which are now in the red categories of industries shall be

continued and expansion of such orange category industries falling in the Schedule of the
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notification of the Government of India in the erstwhile Ministry of Environment and Forests
number S.0. 1533 (E), dated the 14™ September, 2006 (hereinafter referred to as the EIA
notification) to be allowed only subject to the extant provision pertaining to such expansion
as laid down in sub-para (ii) of para 7 of said notification, as amended from time to time,
and related extant directions issued in this regard by the Central Government in the Ministry
of Environment, Forest and Climate Change, from time to time.

(e) The Uttarakhand State Pollution Control Board shall lay down a mechanism for expansion
of the industries referred to in clause (d) which are not falling in the Schedule of the said

notification.”.

[F. No. 25/6/2012-ESZ-RE]
DR. S. KERKETTA, Scientist ‘G’

Note.- The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section-3,
Sub-section (ii) vide S.0. 102(E), dated the 1 February, 1989 and amended S.O. 94(E), dated the 6™
January, 2020.

fgg=AT
¢ fe=selt, 13 9, 2025

FT.IT. 2126 (37).— Fral T AT, T (F2eqr) 7=, 1986 & A=\ 5 % 39-fA7w7 (3) F a1
qfse e (qvern) wfafTw, 1986 (1986 FT 29) ¥ €T 3 #¥ IU-4TT (1) T IT-4TT (2) F &= (V)
3T @ (xiv) 3T 9T 5 T IT-8T2T (3) BT W& eThdl &1 AR FTd gU, 6 19 F Hqe g o AT FeAT
AThied | ATFIAF g, Aq: T AT TLHTL o TATGC T a9 HATAT o I Q9T Fl ST AT 6 TSI,
AT, AN 2, G 3, ITEE (i) F F&ATH F1.3M. 2125 (37) g 13 faqwaw, 2007 F e TRTira gam
T, 39 ATq1 & Foar, ST 0F fagved § 9@ &1 T g 1 F2 F7 A9 G @ g, fEfRa w=dt 8

[F.5. 25/6/2012-EUHT2-3TE]

forequr - g SATEEE=AT W & TSI, AT A ||, T2-3, ITEE (i) # F1.3M. 2125(37), a<ra 13
faEa, 2007 T TETAT HF T2 o)
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NOTIFICATION
New Delhi, the 13" May,2025
S.0. 2126 (E) .— In exercise of the powers conferred by sub-section (1) and clauses
(v) and (xiv) of sub-section (2) and sub-section (3) of section 3 and section 5 of the Environment (Protection)
Act, 1986 (29 of 1986), read with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the
Central Government being satisfied that it is necessary in the public interest so to do, hereby rescinds the
order of the Government of India in the erstwhile Ministry of Environment and Forests published in the
Gazette of India, Extraordinary, Part II, Section 3, Sub-section (ii), vide number S.O. 2125 (E), dated the 13™

December, 2007, except as respects things done or omitted to be done before such rescission.
[F. No. 25/6/2012-ESZ-RE]

DR. S. KERKETTA, Scientist ‘G’

Note.- The principal notification was published in the Gazette of India, Extraordinary, Part 11, Section-3,
Sub-section (ii) vide number S.O. 2125(E), dated the 13™ December, 2007.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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No
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Office Notes,
reports,
orders or
proceedings
or directions
and
Registrar’s
order with
Signatures

COURT'’S OR JUDGES’S ORDERS

25.04.2025

MWPPIL No. 640f 2025
Hon'ble G. Narendar, C.J.
Hon’ble Alok Mahra, J.

Mr. Armaan Pratap Singh, learned counsel for the

petitioner.

D. Mr. Saurav Adhikari, learned Standing Counsel

for the Union of India / respondent No. 1.

3. Mr. Sunil Khaira, learned Deputy Advocate

General for the State / respondent No. 2.

4. Mr. Rajeev Bhatt, learned counsel for respondent
No. 3.

5. Mr. Aditya Pratap Singh, learned counsel for
respondent No. 4.

6. List after defects are removed.

(Alok Mahra, J) (G. Narendar, CJ)
25.04.2025 25.04.2025

Rathour
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COURT’S OR JUDGES’S ORDERS

20.06.2025

WPPIL No. 64 of 2025
[Hon'ble G. Narendar, C.J.
Hon’ble Alok Mahra, J.

Mr. Abhijay Negi and Ms. Snigdha Tiwari, learned
counsel for the petitioner.

D . Mr. Sunil Khera, learned Deputy Advocate General
for the State.

3. Mr. Saurav Adhikari, learned Standing Counsel for
the Union of India- respondent no.1.

4. Mr. Rajeev Bhatt, learned counsel for respondent
no.3.

5. Mr. Aditya Pratap Singh, learned counsel for

respondent no.4.

6. Heard learned counsel for the petitioner.

7. The petitioner is before this Court being
aggrieved by the proposal forwarded by the State
Government vide Annexure-14, whereby the State
has proposed for amendment to the notification
issued by the Ministry of Environment, Forest and
Climate Change, Government of India, dated
01.02.1989, whereby certain classes of industries
were permitted and certain class of industries and
activities have been banned in the Doon Valley; that
the said notification dated 01.02.1989 came to be
framed and notified pursuant to the directions

issued by the Hon’ble Apex Court in the case of

ural Litigation & Entitlement vs. State of U.P.,
reported in AIR 1985 SCC 652; that the present
proposal is in the teeth of the directions issued by

he Hon’ble Apex Court.
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8. Per contra, learned Standing Counsel for the
Union of India submits that what has now been
impugned before this Court is only the draft
notification, produced as Annexure-16, dated
21.12.2023.

0. We have perused the draft notification. The
draft notification, prima facie, does not appear to
refer the ruling of the Hon’ble Apex Court referred to

supra.

10. In that view of the matter, we are of the
considered opinion that the Ministry of Environment,
Forest and Climate Change- respondent no.1 shall
look into the ruling of the Hon’ble Apex Court,
reported in AIR 1985 SCC 652, rendered in the
case of Rural Litigation & Entitlement vs. State
of U.P., prior to issuing the final notification and the
file shall record reasons, and thereafter, the final
notification may be issued. The petitioner shall be
given an opportunity of hearing and it is made clear
that the petitioner shall appear before the Authority
on the appointed date and no adjournment shall be

sought for, nor granted.

11. After the dictation of the above order, learned
counsel for the petitioner submits that the final

notification has already been issued on 13.05.2025.

12. In that view, we request the learned CGSC to

secure instructions.

13. List on 27.06.2025.

(Alok Mahra, J.) (G. Narendar, C.1.)

20.06.2025 20.06.2025
NISHANT
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Respected Sir,

Please find Enclosed herewith copy Additional Documents being filed in compliance
of the directions passed by Hon’ble NGT vide order dated 25.07.2025 in OA no 702/2022 by
way of advance service.

Kindly acknowledge the receipt of the same.

Thanks & Regards.
Adv Anjali Rajput
Mob : 9811777368
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Setalvad Block, Supreme Court Of India,
New Delhi-110001.
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E-41, Lajpat Nagar III, New Delhi-110024
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